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THE TRIPURA APPROPRIATION BILL, 2016 (THE TRIPURA BILL NO.7
| OF 2016) |
d
BILL

te provide for the withdrawal of certain sum from and out of the Consolidated
Fund of the State of Tripura for the Services of the financial year 2016-17.

BE it enacted by the Legislative Assembly of T ripura in the sixty-seven year
of the Republic of India as foliows: -

Short Title - This act may be called the ATipura
Appropriation Act, 2016,

Assue of asum  of 2. From and out of the Consolidated Fund of the
Rs.15483,75,81 000/- State of Tripura, there may be paid sums not
out of the Consolidated exceeding those specified in column-3 of the
Fund of the State of . Schedule amounting in the aggregale to the
Tripura for the Financigl sums  of Rupees fifteen thousand. four
Year 2016-17, hundred eighty-three crore seventy-six lakh - -

eighty-one thousand only towards defraying
the several charges which will come in course of
payment during the financial year 2016-17
(hereinafter referred to as the said year) in
respect of the services and purposes specified in
column-2 of the said Schedule. '

Appropriation 3. The sums authorized to be paid and applied
from and out of the Consolidated Fund of the
State  of Tripura by this Act shall be
appropriated for the services and purposes
expressed in the Schedule in relation of the said
year.
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THE SCHEDULE
See Section (2 & 3)
Tripura Bill No.7 of 2016

(&=, In lakhs)
1 2 3
. Buadget Provislon
No. of ) Grand
Bervices end purposes Charged on ths
Votes
& Consclidrted Fund Voted by Assembly Total
Revenue | Capital Tota] Revenue Capital Tetal
Department of _ ,
1 Parliomentasy Aﬁair_s 36.38 0.00 36,38 ?296. 12 0.00 2296.12 2332,50
2  jGovernor's Secretariat 415.00 _ 0.00 415.00 0.00 0.00 0.00 415.00
Generg] Aciministratiun )
2 115.A) Department 0.00 0.00 0.00]  4965.00 5160/  5016.00 5016.00
4 [Election Department 0.0 ) 0.00 0.00 924,00 .00 924.001 - 924.00
3 |Law Department 0.00 000 4.00 6749.00 4870.00 1 161';?.00 11619.00
6 |Revenue Department 0.00 0.00 0.00} 16791.i6 J137.50| | 19928.66 19924.66
Genceral Administration . 3
7 {AR) Bepaermang 0.00 0.60 0.00 334.50 .00 334,50 334.50
General Administration E
8 lip&T) Department 50400)  ocof  Sosc0 10.00 0.00 10.00 514.00
9 |Staiistical Department .00 0.00 0.00 781.40 . 0.09 751.40 751.40
10 |Home {Police} Department .00 0.00 0.00] 110859.35 2631007 11349035 11344035
11 [Transport Department 0.00 0.00 . 0.00 2040,50 1253.56 3294.06 32945
12 |Co-operation Department . 200400 177.00 377.00 234500 393.00 2738.00 3115.00
13 {Public Works (Rés) 8050.60f 10000.00] 18050.00 39963.00| 28653.04|  68616.01]  sasEe
Department,
11 |Fower Department 0.00 0.00 0,00  10194.50 1301.00 11405.50 11405.50
15 P.W.IWR ) Department 170.00 340.00 310,601 12902.70 1778.82 14681.52 15191.52
16 iHealth Department 160.00 0.60 100.00 23894.89 1265.02 25160.52 25260.52
17 ILCA, Depariment .00 0.00 0.80 2995.80 115.16 3020.96] . 302096 |
1p (Ueneml Adminjstration 000 . 000 0.00] 21950 0.00 219.50 219.50
{Palitical} Department

7 -




g

Tripura Gazette, Extraordinary Issue, April 22, 2016 A. D.

{Rs. In lokhs)

i 2 3
Budget Provision
Ho, of TG Grand
Services and purposes Charged on the
v
otes . I Voted by Assembly Totxl
Revenue | Capital Tota] Revenge | Capltal Totsal
ibal Weliare
pp {Teibal Wellase 0.00 0.00 0.00] 92576.36) 198484.25| 28106061 281060.6;
Department
20 {Welfare of SC Department 0.00 0.00 0.00] 41199.8¢{ 72732.16) 113032.00| 113932.00
Food & Civil Supplies &
2t |Consumer Afzirs 0.00 0.00 0000 Bsasgo 948.30 9487.00 9487 031
Department i,
gy [Rehabilitation 0.00 0.60 0.00]  3050.90 a.00] 305080 305040
Department . ;
23 [Penchayati Raf 01 g 0.00 0.00| 2273158 54081 9278586 2278506
Department
gq |Industrics & Commerce 0.00 .00 000l @oveen] 187760 595700 5057.00
Depsrtment d
Industries & Commerce )
25 JiH.H.& Sericulture) 0.00 0.00 8.00| 2368.96 661.00 302096]  3029.96
Department
26 Fisheries Department 20.60 0.00 2000 a4z711 119250  3546.36 3566.36
27 |Agrieulture Department 21000 52000 262000 20630.86 10120.18]  30760.04)  31022.04
28 !Horticulture Department 0.00 0.00 0.00). 712100 57.00 7178.29 717829
29 [|Animal Resource " 0.00 0.00 0.00|  7355.18 583.00 $148.18 3148.18
Development Department : :
30 [Forest Department 0.00 000 0.000  7630.20f  2500.00| 10220200 1022030
Rural Development ' - -
31" 0.00 0.00 0.00] 10749.93) 4352083 54270.76| 5407076
Department . :
gz |TRE &PLG. 0.00 0.00 000 163354 0.00] 1638540 183854
Department
ag [Seience, Technology & .00 0.80 600 77845 2.55 781.00 781.00
Environment
i~ o ) ,
3¢ |Mianning and Co 0.00 0.00 000 1103070 936,00  1i986.70] 1196670
ordination Department o




(Rs. In takhs)

i 2 3
Budget Provision
Mo, of : Grand
Services and Purpozes Charged on the
¢ T
Veten Congollinted Fund Voted by Aszembly otul
Revenne | Capital Total Revenue | Capital | Total
a5 {Urban Development 120001 50000 17000 1179332 12115.76]  23909.08] 2407905
Dcpa:‘t_ment J
36 Home {Jaill Department 0.60 0.00 D00} 2634400  910.00]  3zA4.40 3544.40
eced o ————
37 JLabour Orgenisation 0.00 ¢.00 0.00 983.40 0.00 98340 933.40
ag |CA (Printing & Stationery] 000 0,00 0000 138500 20000 158600 1586.00
Department
Education (Hig: | T
3g ¢ -cucation (Higher) 0.00 .00 0.00) 1447498/ 2893.30] 1716898 17168.28
Department )
¥ i i ’ i .
ap | Fducaion [School 000 000 000 7801513 7357  7ssames|  veeago
Department B
Education {Sacial) ’
41 0.00 0.00 0.00] 36743.56 0000 3674386  36742.84
Departient -
4y fFducation (Sports & . 900 0.0 000 7272.07(  6479.25] 13751 39 13751.32
Department :
43 | Pinance Department 90744001 50000.00] 140744.00] 209968.00 150.00{ 2:0118,00) 350862.00
44 finstitutional Finance —’ .00 o.ooj 0.00]  a25.50 0.00 325.50 325.50
45 {Taxes and Excige 0.00 0.00 0.000  1436.00 0.60 1436.00{  1436.00
46 |Treasuries 0.00 0.00 000 682.00 0.00 682.00 682,60
_ - .
47 [C.M's, Secretariat F 4.00 0.00 0.00 88.00 0.00 88.00 88.00
43 |High Court 1412.00 000 1412.00 0.00 0.00 0.00 1412.00
49 |Fire Service Organisation 0.00 0.00 ¢.00 6305.05 1015.00 7320.05 7320.05
50 [Civil Defence 0.00 0.00 . 0.00 32.56 0.00 32.56 32.56
: e i3 w
§1 | ublic Works (DWs) G000 . 0001 1039984) 1973544 9312848 23128.28
Department .
“nmily Welfare &
5z |Fonily Welfare & 100.00] 20507.15]  1313.50] 2182065 20220.65
Preventive Medicine
s |lribal Welfare (Rescarch| 0.00] 31500 0.00 315.00 315,00
Depariment
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{Rs. In lakhs)
2 3
Budget Provision
oo ; Grand
8stvices and purposes Charged on the
Asii Tatal
Consolidated Fund Voted by biy ?
Revetine | Capital Tatal Revenpe Capital Total

Factorica & Bollers 0.00] 000 o000l 21250 0.00 212.50 212.50
Organisation, _ .
Employment 0.00 0.00 0.06]  509.31 .00 509.31 500,31
Information Technology 0.00 0.00 000]  400.00f 92336 1323.36 132236
Welfare of Minoritics <000l o0 000  250t70[ 7264.80] 06050  o7s0.5p
Department
Home {FSL,PAC, Prose-
cution & Co-ardination 0.00 0.00 0.00{  375.50 6.00 381,50 381.50
Celly
Tourism 0.00 0.99 0.00f 26250 256.52 519.02 510.02
Kokborok & Other 3 ; -

..0.00 0.00 0.00 38.16 0.00 38.16 38.16
Languages .
OBC Welfare 0.60 000  000] 440000  650.00 5149.00]  5149.00
Education (Elementary] 0.00 0.00 0.00| 7557348] 2030.00] 77603.48)  77603.48
GRAND TOTAL ; 102381.38) 60619.00! 163000.38( 967910.62] 4174¢5.51 1385376.43| 154837681
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STATEMENT OF OBJECTS AND REASONS

This Bill is intreduced under Article 204 of the
Constitution of India to provide for the appropriation out of the
consolidated fund of the State of Tripura of the moneys required to

meet the expenditure of the Government of Tripura for the period

from the 1™ April, 2016 to the 31 March, 2017 for the financial

year 2016-17.

(TMAN CHAEKRA BORTI)
Finance Minister
Tripura.
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TECHNICAL REPORT

This is Mone¢y Bill within the meaning of Article 199 of the

Constitution of India.

The Bill attracts the provisions of Article 207 of the
Constitution of India. Therefore, recommendation of the Governor
is necessary for ‘both introduction and consideration of the Bill in

the Tripura Legislative Assembly.

The State Legislature has exclusive power to enact a law on the

subject,

Printed at the Tripura Government Press, Agartala,

it ot - -




